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The short issue involved in the present appeal is as to
whether the transportation cost incurred by the appellant for
movement of the goods from factory gate to depots which cost
stands recovered by them from their customer is liable to be

added in the excisable value of their final product or not.
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2. Both the sides agree that the issue stands covered in the
same assessee’s case reported as 2018-TIOL-1679-Allahabad-
Central Excise, laying down that the said transportation
expenses cannot be part of the excisable value of the final
product. By following the said decision, we set aside the
impugned order and allow the appeal with consequential relief to

the appellant.

(Dictated and pronounced in open court)
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